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I 	ihis 0. A has been filed with. the fi'4lowuig 

relict: 

(ui 	.to direct the Respondent 
No. I to proceed ahead with the selection 
for the post. of Field Assistariu(3) as 
notified in AR .0 G'FNL/ 16 S/2002 dated 
19 i)7  2002 and to issue appointment 
order/letter to the applicant who has 
applied for the said post pursuant to the 
said notihcaton and submitted all 
necessary/required attestation, especial 
;ecuri.tv que:tionary of personal 
particular required by the respondent 
no. 1 	as per 	Annexure-i 	6 
respectively 
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3. 	The chüi'n of the applicant is that as per the 

advertisement at Annexure-R,/ I dated 90'7 2002, the 

applicant filed an application for selection to the post of 

Field AssistanllGi with the ARC, Directorate, the l and 2 

Respondeiits However, after the written test and interview, 

no ecction Ilas been made and he was i'Ic; cnwrep 

appointment and the reason appears that the applicant does 
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not betong to OBC conimumov as he had applied to the 

reserved, post for OBU community. 

TI-ic case of the app hcant is that he had produced 

a conimumtv certiticale, along with other certificates. 

Annexure- 	is:ued by the Ich sj  idar concerned endorsing 

that the apphcant s C011111MR11V named as Kansari is 

recogniied as a So(.- ially and. Educationally Rack.ward Class 

(SEB -,. in short) under the Govt. of Orissa Department of 

Tribal Welfare as per certificate dated 29011994. Hence, 

the applicant contends that the 'tionappomtment of the 

applicant is irregular and illegal as the said community of 

Kansari is included in the list of FF'C and the ame was 

aio recognized as conimunity belongs to JBC list of ()rissa 

ate 

i.)n getting notice form this inhuna, a counter 

tatement has been tiled ftr and on behalf of the 

Respondents and, at the outset, 'it is stated tn the counter that 

as per Annexure-R/4 entire recmnitment ha 'been cai.icelled 

and hence all other contentions raised iii the (iA, arc not 

sutainahle It is also stated in the counter that as per the 

advertisement, Anneurc- k/ 	 Field Assistant 

were called for to he hued up by way of written test and 



interview, which were divided into three groups, namely, 

General Unreserved-5), ( AIIC (Reseived-) and SC 

Reserved I ). it so, the \Ten' bmw, ot the apphcaton by the 

applicant to the above post. is not in accordance with the 

advertisement, as the applicant does not belong to OBC 

However, it is stated finally in the counter that since the 

entire selection has been cancelled., the ( .A can, be 

disnii.ssed by this Tribunal 

6. 	On considering, the case put fiirward by the 

applicant and the stand taken in the counter affidavit, it has 

to be seen that as per the advertisement, Anr,exure-Ri I, only 

the candidates belong to OBC community are entitled to 

apply for the post. H owcver, as the applicant does not 

belong to the OBC community on the basis of Asuiexure-

A13 commu.mty certificate issued by the Tehsiidar, his 

candidature was also considered on the General categorY. 

7 	With the above background, we also perused the 

list of 013C community included in the list of Orissa, State, 

in which the commwiity, calied Kan.san is  not listed as an 

OB C community. At the same time, it appears that the 

community of the applicant may include in. the list of SJiBC 

community but that lizzong of comirnmitv of the applicant is 
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only kr the pupose of some other service and educational 

benefits of the State Govt and that list. cannot be utilized for 

getting any claim for OBC status Fiowever, we have already 

found that the entire process or selection has been iiow 

cancelled, hence, the second quesnon whether the non-

appointment of the applicant is regular or not does not arise 

for our consideratiom, at this stage. 

9 'r,-dune, irit o consideration all the ficts mentioned 

above, we see the OA. is devoid of any merit and stands 

dismissed. No order hr costs. 
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